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(liy omit lines 26 to 31, (7)
(Shri Jagan Nath Kaushal)
MR. CHAIRMAN : The question is :

*That Clause 8, as amended, stand
part of the Bill "

The motion was adopted

Clause 8, as amended, was added to the
Bill,

Clause 1, He Enacting Formula and the
Title were added to the Bill,

SHRI JAGAN NATH KAUSHAL :
Sir, I beg to move :

““That the Bill as amended, be
passed.””

. MR, CHAIRMAN : The question is :

“That the Bill, as amended, be
passed "

The motion was adopted,

17.39 hrs.

CINEMATOGRAPH (AMENDMENT)
BILL

MR, CHAIRMAN : We now take up
the next item, the Cinematograph
{Amendment) Bill, Shri H K.L, Bhagat.

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : Sir, I beg to move :

“That the Bill further to amend
the Cinematoraph Act, 1952, as
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passed by Rajya Sabha, be taken
into consideration,”

At this stage, I would like to mention
brieflly why this Bill has been brought.

Because of the video boom in the
country, there are reports that unsertified
video films are being exhibited on a large
scale, A large number of video parlours have
sprung up all over the country and they
exhibit such films recorded on video tapes
by charging admission fee from the clients
Among other things, this has also hit the
Indian film industry very adversely. It is felt
that there should be more stringent punish-
ment provided in the Cinematograph Act,
1952, to curb this practice of exhibiting
uncertified Indian/foreign films by video
parlours etc.

Hegnce this Bill for enhancement of
penalty provided in Section 7 of the Act as
also for prescribing the minimum punishment
for exhibiting uncertified video films is being
brought,

The net result of this provision would
be that these offences under this Act would
become non-bailable, Of course, they will
remain cognizable as they were before and
this will help in meeting the problem of
piracy as well as other bad material which is
shown or tampered material which is shown
by enhancing these penalties.

I would also like to add at this stage
that video piracy is a very serious problem
in our country and it is very difficult to solve
this problem. It is a global phenomenon and
it is creating lot of problems everywhere in
the world,

Apart from this Bill, I think the pro-
visions of the Copyright Bill have to be
amended. I think there is a proposal before
the Rajya Sabha for the same. For exhibi-
tion of cincma in public, the responsibility
of the State Government is there and some
rigorous enforcement for the same is
necessary,

&
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Regarding video parlours, the
Governments will have to take
control these things.

State
steps (o

Some more positive steps also are
necessary along with the legislative measures,
because good programmes will have to be
there, good flms certified films and cassette
records depicting the social, cultural and
economic life of the country should be there.

Both the video and the television need
these programmes, Television is a hungry
animal. Radio is a more hungry animal
because it is under community's control and
time-schedule and so on but the video is
not. If a person does not get good food, he
is likely to get bad food, It is very necessary
for the moral health of the nation that along
with this provision some positive steps
should be taken for having these programmes.
The film industry also will have to revise Iits
marketing strategies and the Ministry of
Information & Broadcasting has decided for
making good programmes.

Professionals from outside, private
persons, individuals can come forward and
make these programmes well encouraged. In
fact, we have invited applications from
persons who would be helped in getting
equipment for programme production.

We got response. 150 applications have been
received. The Ministry of Information &
Broadcasting will recommend them for grant
of some help so that the necessary equipment
can be taken, This is a serious problem. The
enhancement of penalty is very necessary,
So the Bill has been brought,

MR, CHAIRMAN : Motion moved :

**That the . Bill further to amend the
Cinematograph Act. 1952 as passed by
the Rajya Sabha, be taken into
consideration "’

Now Shri Virdhi Chander
speak.

Jain will
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ot afg wsz sm (ITIAT) : "Wy
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W AfeN FrovaT N AT gE
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foen § fra & wsa & Sfcr qr aga @
TINTT TTAT & |

favre® ot faordfT &, S v aw & &,
378 wfer 93 aga gwwra qzar § W
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SEIT fFar a1 ¢ 9% g W W ES A%
A wfade av gFaT o IFH AW A
IV T |

AT sreeEAde v § IEFT IAE U
TEA T qHH[ TEAT § | wERAHT IW
U qEIU &) faar mgr @ AT AT
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““to enhance the punishment for an
offence under section 7 of the Act to
imprisonment for a term which may
extend to three years or with fine which
may extend to one !akh rupees or both
“in the case of a continuing offence, to
enhance the punishment to a further
fine which may extend to twenty
thousand rupees for each day during
which the offence continues;”

‘& qfTWiz & NANIT &7 4397 THTT
q¥ar | fadar gad ewwfaee s59 &
foretr % &1 OF TTT WA Wegw g A
ot Frgfasaw gurdr & g 9G¥
8! fawr 35T 455 fagify vd Frafe
Far< fed sy & 1| gmtagr s faqar &
&®1a w7 @ &, foer W &1 warw av fEwar
ar g1 &, 2fafasa & gro o foa &
gq1T  fEar a1 ¥gr & 9 7 F1F @G
Fu & 1 feafaw qar fadar ¥ afawaz
0y Fdww wAad § Ay 2w F sagwaT
&Y wrar €, a1 F1 wfvx A Faar g
T 9FIT &1 Fgq &Y ook § o1 wfex
faator & aia® § | aTF T Fifew F@&
37 feedl @ ¥F arrsElA QWA g2T AW
Iifgq | Fw & FISAR A & fqF qqr
usg F Amifest & wfiy fanfw & &3
yravn® ¢ fF gard o1 foed qadr § IAH
FTHr aftada wed IaH1 QAT FAAT AL
faad visg & wfex #1 fanfor g a% sk
¥=F AIF a7 9% | IAR I T THI
% farerr faadt afed foad fe e &
HYITAT GIT EY |
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FHGT FIATE |
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ITH! wwar F7ar g fF 6y I F@
¥, 97 € $T g § | IFY waeefea
A & wgr ar v & Qar diga aed &
TELT FAIF AT | Fgeefeq FAST ¥ wgA &
q1T TR 4 F1FT q47 faar 1 9 @
# FHE! & F=3T I g ¥ -

“‘Information and Broadcasting Minister,
HK.L. Bhagat asserted today the
Government was determined to make
the offence of video priacy cognisable
and non-bailable.

Addressing the meeting of consultative
committee of Parliament attached to
his Ministry, Mr, Bhugat expressed deep
concern over video piracy and its
adverse effects on the growth of the film
industry. He informed the members
that the inter-ministerial group had
already recommended amendment to
the Copyright Act by making the
penalties more stringent to curb the
increasing malaise of video piracy "

T & = ard & FF IFFY wwHT H@T
g NMagams sgm & ar§ § &%
qeT AT IT I R FFTIISTAY
sy &, 9% fad & sraFT qugAr ww@r
g1

Indecision is most disappointing.

St fafree aedt ) faoiz ¥ awar g,
# gasT ga7 & guar &3@1 §, AfFT oF
q1T HEAT ATEAT§

*“The well - to - do have piivate sets
for home viewing, And hundreds of
video libraries, hiring out pre-recorded

~ film casettes cater to this rapidly
growing clientele

Figures in this business are notoriously
unreliable. But informed guesses put
the total number of video sets in the -
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(s g= 7= TT)

country at close to three lakh-and that
number is growing by 20,000 every
month. Neither television in the late
‘60s and carly "70s’ nor the transistor
revolution before that, was quite 80
sudden io its onslaught,*

%1 Fgr ¢ 5 3w & a7 Afew
& o1 g QaX {1 A § ) A« T4 #,
o 9T § o fooeww feard auet § | i

! ga.kow, W ¥ QET g
T\

1w wr wr o X qod ane #
T sR@ A A I W@ AT
9T ¥ FIT BR VR T fawwr o=
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A1 T IATT 98AT ¢, g A9 AT &

g

Yt frear Y = g #Y fadAwn
T A qrFT dEy § ) Q@ WL H WA )

st am o=z wr : fRAET g @ O
foedt agl femré sl 1 3 foed ar
N ¥ I e § AR T AD feem wY
femmar Jrar ¢ 1 29 9T TF AR F fag
A9 ag faw a1y §, ag svo1 9 fewar

2

ar qr<r gfaar * Aifear Sam s
ag g1 ¢ f& sfaag amwr 50 s NHfzd
2 &1 IRA H Wr g1 AR It
wafqai qay A § | ofvmw ST & 1S
arE ¥ ¥t sgrar w3 F Afeay o fwew
# wwdew 20 arer Dfedr 1 1982 %
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3mmﬂ‘ﬁ§¢ﬁﬂﬁwfmrmam
W37 & "AnFgw fxgr wor fw ¥ fada
wIfTal ®1 sgraar & wrea # Aifed) an

% a9, 3 A% A & Aifear & quit A

JeqrE qE TE @ g0 g Fadwit wafAn)
¥ g Fife &z &7 W@ Ang 9 §
agr 3¢ ggt ae FT Aifeq Ax Tw
gfear” &1 zeqr amE ¥ S g
Fifedr &1 qaf 36 e A AHT 66
qEMET aF A § ) oy fadwl F aw
152 &Y 9} I Afeqr W a7
Fx &1 gg N ANfzar foew 9= @ §,
W T gWMR AW K fEaar gRaH
AT 8, T@ ar@ T AU A7 Frfww )

*“The sudden boom in video piracy has
affected both the film industry and the
Government. Mr, Arun  Vasudev
suggests strong measures to save the
cinema.”

A agA Fw@T ¥ AT FE 6 AL
FT ¥ a9z & gl X fadwr R
aga geATT agar § 1 AT qrx AF fea
§ fr % guR & fagq ae w20 ISR &
faq Far & | FT ATYA AIHT F FEAIAAS
war fear § 1 & o ara wgar wgar g 5
qferq wdwtfeal &Y At & & <
foredt famrg e § 1 gaw Aev & fad
A% FTW IoT g | zEw fay «rTw
s wréde fearede &1 wgavn wifEgd |
AT 7g TATEY fF 2w ¥ oo Afed §T
P ¥ S wew -y § S AR
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¥ Jrg FoFr cfaar s A ? A
Tar ifay fa fgrgeaa & feed @ o= &
fead ANfex) dg ar 13 § sl Fet-sar
qz &1 7y § 7 =7 ford ¥ @A F guk
gaF & w0y 9T gerwTa q¥ar § & T
gwa H8 FTHY & FaAT wifgy ag A
o7 qIAL | AN 7g FTA a1 fear §

T8 fowa? frarg g faast snad gtw

FT &Y g AT g § 1 AfF, mEr
qGT  AQT @A § 1 T FW AT FIT

EaraTmR, fassiam Ytk gfwfes T F

ar g wFar § TE ar 99 Fy (oA
faard &1 &' Far AT | AZ TF BT
ar sde faw §, zafae & gasr awdgq
F@T g

SHRI BRAJAMOHAN MOHANTY
(Puri) : Mr, Chairman, Sir, I support the
Bill. But, I want to impress upon the hon.
Minister that_ in our country, we are passing
through a wave of cultural conflict and, I
would like to submit before this House on
how the conflict which is entering into (I
cultural system is avoided, No doubt o
is a free society — it is not a regimented
society, And, even ina regimented society,
in the socialistic countries, where there have
been so much of controls and where
individual freedom has been curtailed, it has

been difficult for them to give clearcut
guidelines to the cultural ethose of the
country.

But, in this country, it i8 much
more difficult. That is why I am concerned
with the limitations of the Government,
At the same time, I would submit that the
time has come when we have to create
ethos to our culture which will strengthen
the secular cult and which will strengthen
the socialistic approach of our pation.
But, unfortunately, we¢ find that it is
not easy.
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18 00 hrs,

I want to point out that culcutta
Dodrdarshan produced a picture called
‘Sadgati’. It is based on the book written
by Munshi Premchand. When this picture
was featured there was a wave of protest
all over India. The theme of the book is
that a harijan has been oppressed by a
Brahmin and ultimately he succumbs to
death, The protest was on the question
that it is because of the privileged class in
order to clear the guilty conscience they
created this literature but the problem is
that Munshi Premchand should have given
the approach that Harijans should have
revolted and society since then should have
changed so that such suppression would
not have been possible,

Mr, Chairman, Shri Satyajit Ray, the
most distinguished Director of this country
was commented upon by Nargis that he is
selling the poverty of India outside and
earning money. Very recently in Bengal
Usha Uthup, a distinguished pop singer
was refused permission to sing her song in
Rabindra Sadan by the Minister of Culture
West Bengal on the ground that it depicts
pop culture although ultimatel the Chief
Minister allowed her and also the Calcutta
High Court granted her permission, Sir,
you may also be knowing how Amrita
Pritam was threatened by the religions
fundementalists, the reason being that she
had depicted the agony of Nanak's mother
and the ecstaey of the Nanak's wife in her
poetry,

Sir, very recently the Mohammadan
fundementalists wanted to prohibit the ladies
to visit cinema although nobody responded
to it. Asa matter of fact my submission
would be how the culture is being attacked
by the religious fundementalists and by the
people who do not believe in secularism,
democratic system and who do not want
this system should survive, That is why those
who work against the integrity and unity of
the country are conspiring and creating
disruption and division in the national
cultural ethos of the country, Dr. Rabindra
Nath Tagore said :
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QF WA APAEAT AR fAR,L,

We are losing sight of that theme, That is
the reason why 1 would appeal to the hon,
Minister to see to it that consciousness is
created amongst poets, journalists, musicians
so that they can give new colour to this
culture which will strengthen unity, integrity
and democratic set-up in India, This will also
counteract all the efforts of communalists
which weakens the secular cult of this country.
That initiative has to be taken by the hon,
Minister. Although he is not the cultural
Minister yet he is handling almost the very
essential part of the cultural media. In that
background he was a positive responsibility
to convene the mecting of the poets,
journalists, writers musicians and Directors
so that there can be some consensus. I am
told that now everybody is objecting to sex
and violence exhibited and screened.
But how can we ban jt? We
can, to some extent, So far assex is
concerned, 1 say it is not bad, but sex which
depresses the mind is bad So far as violence
is concerned, it is a fact of life, but when it
is glorified, that is to be eliminated. Glori-
fication of violence should be eliminated,
not that the Ministry should do it and the
Constitution 18 theie which prevails all over
the country. So, my submission would be
that the hon, Minister must give a guideline
and be should take the opinion of the State
Government also. There should be a cultural
ethos so that the film-making as well as our
music dance, etc' should receive a new vision,
a new approach and a new cultural dimension
which will strengthen our system.

Another aspect I would like to submit is
that so much of sex exhibition and all that
are there, Our temples in the South and
Konark exhibit, to some extent, sex. But
could you eliminate all the literature 7 Could
you eliminate Kalidas 7 The problem is that
sex which corrupts the mind is to be elimina-
ted, For example, a baby suckling her mother
is not obscene. It creates a very subtime
idea. That will not spoil our cultural ethos.
That is why I submit that we must carefully
study and decide to which extent we should
allow this kind of exhibition.
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Another aspect that T have to submit here
is that there is a trend and approach coming
up in various regions of our country, Some
States have legsslation that the cinema houses
in their States will have to exhibit for a
certain  number of months films produced in
local language. That is bad. My submission
is: why should the Government of India not
take initiative to convene a meeting the
Ministers of the States and create a kind of
ethos which will strengthen national integrity
and unity ? My submission would be that
this recgional trend and regional approach,
not only in political matters but also cultural
matters, . should be there. Otherwise, it will
weaken the unity and integrity of India, That
is why, once again, I support the Bill and
congratulate the hon. Minister for bringing
forward this Bill.at the earliest opportunity
to counteract the ill-cffect of the video,

5t frend sm qra (I5])
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¥ 2 wfgd & ga wgF 9%
IAXY FZIA KT FA § | o1 IR wgedl
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SHRI H K L. BHAGAT: Mr. Chairman
1 am very much grateful to the hon, Members
not only for the support that they have
extended to the Bill, but for the very const.
ructive and useful suggestions they have
made, And I must say that by some of the
suggestions [ have felt enlightened and I
must thank them for that.

So far as video and cassette recorders
are concerned, let us say, so far as video
is concerned, it is a technological advance-
ment. We cannot just wich it off. Video has
come to stay, it is bound to grow and
nobody can stop it, even if we wish to stop
it we will not be able to stop it. And, India
cannot lag behind in technological advance-
ment. So, what we have to do, and what
our hon. Members have also suggested is
that we should try to eliminate the bad
part of it and make good use of it, The bad
part can be climinated if we can prepare
good programmes, which can be shown to
the people, and authenticated programmes
can be prepared on cassettes. That is a
policy decision that we have taken, not only
by the Governmental organisations like the
Doordarshan and the Films Division etc,
I think the National Film Development Cor-
poration is also taking some steps towards
that but the Government is very keen that
the work should be taken over by the profe-

ssional organisations other important
professionals outside the Governmental
organisation, For that we have taken

a policy decision, and we wish to encourage
them, and as a matter of fact we wish to
help at least one hundred wunits who shall
have the necessary equipment to produce
these programmes, s0 that we have
good programmes. As I said, the video can
be very useful, if we can get good program-
mes, And it is not only a question of piracy,
piracy, of course, is very bad, that is, very
adversely affecting our film industry Not
only in India, in  other countries
also this piracy is there, Our films are
pirated and cassettes are available not only
in India but in other countries also. They
are being sold in most of the other countries
in the world, with the result our export earn-
ings have even gone down.

We also find that Indian film are quite
popular, When I went abroad, 1 found that
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there was good demand for Indian films and
casscites.

AN HON. MEMBER : 1 went to Berlin
and found that they are popular there.

SHRI H.K.L, BHAGAT : Now, on the
one hand the films are popular, and on the
other hand, the imports are going down,
One reason is this video piracy. Recently
we had some discussions with the representa-
tives of all the Ministries concerned like
Finance, etc. and proposal from Film Export
Promotion Councial in under consideration,
They have made this suggestion and 1t is
under consideration of the Government We

are going to consider what measures are to

be taken to see that our films are not pirated
not only in India but also in the other coun-
tries. Some of the film centres in the world
have become major ' surces for producing
these pirated films and cassettes. There are
two conventions, in the world, one known
as the Berne convention and ther Conven-
tion, of which India is a Member. Both
these Conventions have some countries
which are members, Some countries have
not become members, with the result that
those laws are not applicable there. 1 think
it is necessary that we should ensure that the
rules of those Conventions are enfoiced, even
with the help of the Interpol, or any other
agency 8o that these measures can be tighte-
ned up, This is also necessary.

Now so far as our own country is con-
cerned, as [ said, we should have more
positive programmes and for that we arc
definitely taking the necessary steps, 1 would
say that to begin with at this stage we have
taken some measures so that the whole thing
can be done in a proper manner. As I said
in the beginning, mere legislative enactment
or mere changes in the Cinematograph Act
will not be able to .solve this problem. To
my mind, other measures will have to be
neceded which are necessary. Now, the Cine-
matograph Act deals with certain kind of
offences; it deals with a film which is deleted,
distorted, its bad parts which are shown and
various kinds of offences which are enumera-
ted in Section 7 of the Act. But there are
offences which can be taken care of under
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the Copyright Act. The Ministry of Bduca-
tion have already introduced a Bill in the
Rajya Sabha for that purpose. But, apart
from these legislative measures, hon, member
have stressed on the enforcement of the
same; yes, the enforcement of the same is
very necessary, Now, that enforcement is
important and under our present scheme of
things, the enforcement is with the State Gove-
ronments, because the jurisdiction for exhibition
of films in public, under our present scheme of
things, lies with the State Governments,
They are supposed to interfere with it.
There are one or two cases in which some
such films are shown. People can go and
we have the power of cancellation of some
such films which interpolate and all that,
But the actual enforcement will lie with the
State Government,

How will these video clubs be dealt
with 7 Even now under the Cinematograph
Act, the video film is a film within the meaning
of the Cinematograph Act, This has been clar-
ified in consultation with the Law Ministry and
some High Courts upheld that point of view;
and action can be taken by the State Gove-
rnment. Even the offences are cognizable

Now, with the enhancement of penalty
to three years, the offence becomes, of
course, cognizable and automatically non-
bailable. I have written to the State Govern-
ments and the Chief Ministers about this
interpretation of the video film as a film
within the meaning of the Cinematograph Act
as also about obscene literature. I hope the
State Governments will take necessary action
when their powers are enhanced. I hope
they will take vigorous steps to deal with
this cenace. In fact, not only the film
industry but our writers, our musicians,
song composers, other literary men and
others are very unhappy over the situa-
tion; and this situation not only exists in our
country but everywhere in the world. USA
has to change their laws recently; U.K, has
to change their laws rcEcntly_ So, all this
to my mind is very necessary, But its vigo-
rous enforcement, as I said, is absolutely
necessary, C

I must say all the members have made

very useful suggestions : obviously whether
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it was Mr. Virdhichand Jain or Mr. Mohanty
or Mr, Dogra or Mr. Daga, One focal
point was that the correct culture of India
should be projected in our policy, 1 shall
make it very clear that firstly the objective
of any media at any time in any country
and in our country is that social, cultural
and economic transformation of the country
should be projected and media should be
used for that purpose, We believe that
Indian T V. and Indian films should remain
on Indian T.V. Therefore, the Indian cul-
ture which is so rich in content and variety
should be projected; it is not that Indjan
culture is not being projected; now the ladian
culture is being projected now also on the
T.V. and various other programmes they
have made, a rich variety of culture. 1f you
go through. the entire thing you will find
that quite a lot is being done. As T said,
more programmes are in the pipeline depict-
ing the picture of India, its past history,
its present efforts, its social, cultural
and ecconomic picture and all that is called
a very rich and varied culture.

We have started already to project
various phases of the Indian struggle, our
own freedom struggle which was no less
important than any revolution anywhere in
the world I may impress on other revolu-
tions,
struggle or whatever it may be called, it was
not less important than anywhere in the
world. We have started projecting it Dot
only on the T.V_, radio had on various other
ways; and the first film - 1 am glad to tell
this House; members must have known it
already - shown was ¢1857 the Beginning”
on the 15th August itself,

And, a scries of films which we are
making will be shown on the Television,
Similarly other things also, [ went abroad,
and 1 found that there is a strong
demand for cassettes on Indian culture,
Indian social life and cultural life and so on.
We want a large number of official as well
as non-official institutions and organisations
to go into that question so that the pull
which is necessary for preparing such cassettes
and programmes can be encouraged. We are
envisaging & more vigorous activity in this

respect.

but 1 think the Indian revolution or ~
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Then a word about films. Making
feature films is within the private sector and
1 share the anxiety of the hon, Members
that it is bad to show too much of sex and
violence, We have asked the Film Certifica-
tion Board to energetically enforce the guide-
lines that are there and they are enforcing
them more and more energetically We have
the Film Certification
Board, where a little less than half the
members are women. We have asked them
to implement the norms strictly.

We also note that good films are being
made by some people, we are provid of them.
We arc encouraging producers and directors
to produce more such good films and
programmes We have also emphasised that
the film industry should pay more attention
to produce good programmes and films,
so that they could be shown on the televi-
sion and also on the video sets. In so far
as the marketing strategy is concerned, our
film industry has to do much better. I have
met them and advised them also. Because,
now when once a film is made it can be
duplicated and stolen because of the videos.
The producers are advised to take care of
this aspect,

I agree that our cultural cthos should
be developed, Shri Mohanty made a point
that we should call a meeting of poets,
jourpalists and so on, so that we can advise
them to produce good pregrammes. We have
met a number of people alrecady, We have
started taking advantage of their experience
in producing good programmes on our social
and economic transformation.

There are a few points on which the
States have to be consulted. We have already
had a meeting. We will be meeting them
again. The Tamil Nadu Government have
brought out some measures for video control.

"The Karnataka Government have brought

out some good measures. But we want some
uniformity. We propose to discuss this
matter again with them to come (0o some
kind of an understanding how we can further
do it.
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Now, then, about this regionalism, Mr.
Mohanty said that there are some States
which have said that only so much of time
of this particular language films will be
shown. Some States have taken the decision
1 am not against ragionalism as such. But
the interests of other regions have to be taken
care of. We have @also to ensure that the
national integration and emotionas unity of
the country are not affected, otherwise it
will be a dangerous trend. Some State have
taken some steps. It is a delicate matter, I
propose to take up this matter with the
various State Governments so that we encou-
rage all the languages that are there in the
Constitution. We are having a policy of
dubbing a number of programmes into several
languages. We are showing regional films, not
only in those regions, but also on the national
hook up Our approach is to encourage all
the languages which are the languages of
India, and which are understood in various
parts of the country. But we should at the
same time see that regionalism should not be
carried too far to endanger the unity of the
country.

I have noted the suggestions made by
Shri Virdhi Chand Jain and Shri Mool chand
Daga. 1 am grateful to there for the sugges-
tions made 1 am glad that all the Members,
who have participated in the debate, have
supported this Bill, 1 hope, this Bill will
serve a useful purpose.

18,31 hrs.
BUSINESS ADVISORY COMMITTEE
Sixty-sixth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
I beg to present the Sixty-Sixth Report of
the Business Advisory Committee.



